FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF NURIT PROPERTIES PRIVATE LIMITED

= RELEVANT PARTICULARS
1. | Name of corporate debtor Nurit Properties Private Limited
2. | Date of incorporation of corporate debtor 26.10.2004
3. | Authority under which corporate debtor is | Registrar of Companies, Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | CIN: U45201DL2004PTC130198
Identification No. of corporate debtor
5. | Address of the registered office and principal | 1, Kasturba Gandhi Marg, North Delhi,
office (if any) of corporate debtor New Delhi, Delhi, India, 110001
6. | Insolvency commencement date in respect of | 12.06.2025 (Copy of the order received
corporate debtor on 13.06.2025)
7. | Estimated date of closure of insolvency | 10.12.2025 (180 Days from 13.06.2025)
resolution process
8. | Name and registration number of the | Name: Resurgent Resolution
insolvency professional acting as interim | Professionals LLP
resolution professional Registration No.: IBBI/IPE-0084/1PA-
3/2022-23/50018
9. | Address and e-mail of the interim resolution | Address: 905, 9th Floor, Tower C,
professional, as registered with the Board Unitech Business Zone Nirvana Country
Sector-50, Gurgaon-122018.
Email: legal@resurgentindia.com
10. | Address and e-mail to be used for | Address: 905, 9th Floor, Tower C,
correspondence with the interim resolution | Unitech Business Zone Nirvana Country
professional Sector-50, Gurgaon-122018
Email: cirp.nurit@resurgentrpl.com
11. | Last date for submission of claims 28.06.2025 (14 days from the date of
receiving the order)
12. | Classes of creditors, if any, under clause (b) | Financial Creditors in a Class
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified | 1). Akarsh Kashyap (Reg No.:
to act as Authorised Representative of | IBBI/IPA-001/IP-P00566/2017-
creditors in a class (Three names for each | 2018/11042)
class)
2). Prabhjit Singh Soni (Reg. No.:
IBBI/IPA-003/IP-N00377-C01/2017-
2018/10143)
3). Mohammad Khalid (Reg. No.:
IBBI/IPA-002/TP-N01289/2024-
2025/14417)
14. (a) Relevant Forms and (a). Web link:
(b) Details of authorized representatives | https:/ibbi.cov.in \,nfhumcf’do“ nloads |
are available at: (b). NA \,\“' ” &

%BH\PE!ODM 5 |
w/)




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s Nurit Properties Private
Limited on 12.06.2025(Copy of the order received on 13.06.2025).

The creditors of M/s Nurit Properties Private Limited are hereby called upon to submit their
claims with proof on or before 28.06.2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class of Financial Creditors in a
Class in Form CA.

"\F‘?__-_,O A8 Sincerely,

Sudhir Chandi’¥ Atlorised Signatory

Resurgent Resolution Professionals LLP

Interim Resolution Professional in CIRP of

M/s Nurit Properties Private Limited

IBBI Regn: IBBI/IPE-0084/1PA-3/2022-23/50018

AFA Valid till 31st December 2025

Address: 905, 9th Floor, Tower-C, Unitech Business Zone,
Sector 50, Gurugram, Haryana 122018

Email: legal@resurgentindia.com, cirp.nurit@resurgentrpl.com

Place: Delhi-NCR
Date: 13.06.2025



SATURDAY, JUNE 14, 2025

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor SCO 33-34-35 Sector-17 A, Chandigarh
(Additional Space Allotted on 3rd & 4th Floor also)

Case No.: DA/IZ8/2025
Summons under sub-Saction (4) of section 19 of the Act, read with sub-rule (28] of fule 5
oithe Debi Recovery Tribunal (Procedure) Fules, 1993,
IDFC FIRST BANK LTD.
Vs
To ASHWANI KUMAR GUPTA

(1) ASHWANI KUMAR GUPTA, D/W/S/0- MOHINDER KUMAR, ASHWANI
KUMAR GUPTA SON OF MOHINDER KUMAR R/O HOUSE NO. 72D, APEX
GREEN SECTOR 8 OPPOSITEHALDIRAM SOMIPAT HARYANA 131001.

{2) SARITA GUPTA, HOUSE NO. 72D, APEX GREEN SECTOR 8 OPPOSITE
HALDIRAM SONIPAT HARYANA 131001,

Also At
HOUSE NO. 720, APEX GREEN, SECTOR 8. OPPOSITE HALDIRAM, SONIPAT,

HARYANA 131001,
SUMMONS

Whersas, OAIF2812025 was listed Defore Hon'bée Presiding officen'Registrar on

2110512025,

Whereas this Hon'ble Tribunal s pleased I issue summonsnolice on the sald Apolication

under section 19(4) of the Act (OA) filed against you for recovery of debts of Rs. 2341321.81

(application alang with copies of dotument o, annexed)

In accordance with sub-section (4) of section 19 of the Act, you, the defendants are

directed as under:-

(i1 Toshow cause within thirty days of the senice of summons as to why reliel prayed for
should not be granted,

(i) To distlose particulars of properties of asseis other than properfies and assals
specified by the applicant under saral number 34 of the anginal application;

(i} You are restrained from dealing with or disposing of secured assats or such oher
assels and properties disclosed under serial number 3A of the original application
panding hearing and disposal of the applcation for altachment of properties;

(v} You shall rot transfer by way of sale | lease or otherwise, excepl in the ordinary course
of his business any of the assets over which secunty interes! is created and Jor other
asgels and properies specified or disclosed under seral number 14 of the ariginal
appacation without the prior approval of the Tribunal

I¥) - You shall beBEable to acoount for the sale proceeds realised by sale of secured assals
or other assats and propertias in the ordinary course of business and deposi such
sale proceeds in the account mainfained with the bank of financial instibulions holding
securily inferast over such assels.

You are also directed to fie the willen statement with a copy hereol furmished 1o the
app@cant and to appear before REGISTRAR on 28/07/2025 at 10:30 AM. failing
which therapplication shall be heard and decided in your absence,
Given under my hand and the seal of this Tribunal on this date: 22/05/2025.
By Order of The Tribunal
Debts Recovery Tribunal Chandigarh (DRT 2)

Exh. Mo, 26453

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)

1st Floor SCO0 33-34-35 Sector-17 A, Chandigarh
{Additional Space Allotted on 3rd & 4th Floor also)
Case No.: DA296/2025
Summons under sub-Section (4} of section 19 of the Act, read with sub-rula (2A) of rule 5
ofthe Debt Recovery Tribunal (Procadure) Rules, 1993,
IDFC FIRST BANK LTD.
Vs
To TIRUPATI INTERNATIONAL AND OTHERS

{1} TIRUPATI 1HTERNATIQHAL THROUGH ITS PROPRIETOR SHREY JAIN
HAVING OFFICE AT & FLOOR, OFFICE NO. 814, BEST SKY TOWER,
PITAMPURANETAJI SUBHASH PLACE, NEW DELHI- 110034
I ADDRESS:- 289 2 OLD ANAJ MANDI, WARD- 3, GOHANA SOMNIPAT
HARYAMNA-131301.

{2) SHREY JAIN SON OF ATUL JAIN 8" FLOOR, 814, BEST SKY TOWER,
PITAMPURANETAJI SUIBHASH PLACE, NEW DELHI- 110034
Also At: 2892 0LD ANAJ MANDI WARD NO 3 GOHANA, SONIPAT, HARYANA

{3) SWEETY JAIN D/O KARAN JAIN 8" FLOOR, OFFICE NO. 814, BEST SKY
TOWER, FITAMPURA NETAJI SUBHASH PLACE, NEW DELHI
Also At: 2892 OLD ANAJ MANDIWARD 3 GOHANA, SONIPAT, HARYANA

Exh. Mo, 26106

Whereas, QAI296/2025 was listed before Hon'ble Presiding officerReqistrar on

011052025,

Wheraas this Honie Tribunal is peeased o issue summonsinotice an the said Application

under section 1904) of the Act {04 filed against you for recovery of debis of Rs. 22.80,073.98/-

(apphication alang with copies of documentels, annexed)

In accordance with sub-section (4) of section 18 of the Act, you, the defendants are

directed as under:-

(] Toshow cause withan thirly days of the senice of summons as 1o why relief prayed for
should not be granted,

(i) To disclese particulars of properties of assels other than properfles and assets
speciied by the applicant under serial number 34 of the onginal application;

fii} You are restrained from dealing with or disposing of secured aszels or sech other
assels and proparties disclosed under senial number 34 of the original application
panding hearing and disposal of the applhcation for atiachment of properiies;

(v} You shall mot transfer by way of sake | lease or otherwise, except in the ordinary course
of his business any of the assets over which sacunty interest is created and Jor other
asgals and properies specified or disclosad under sanal number 34 of the ariginal
appication withoutthe prior approval of the Tribunal;

iv)  ou shafl be Eable to account for the sale procesds realised by sale of secured assets
or ather assels and properties in the ordinary course of business and deposit such
sale proceeds in the account mainiained with the bank of financial instilutions holding
securly inferest oversuch asssls
You are also directed to file the wnitten statement with a copy thereof fumished 1o the
appbcant and to appear before REGISTRAR on 02/07/2025 at 10:30 A.M. failing
which the application shall be heard and decided in your absenca.

Given ynger my hand and the seal of this Tribunal on this data: 15/05/2025.

By Order of The Tribunal
Debts Recovery Tribunal Chandigarh (DRT 2§

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insalvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF NURIT PROPERTIES PRIVATE LIMITED

RELEVANT PARTICULARS

(1. |Nama of corporate debior {Murit Properties Private Limited
2 |Date of mcorparsticon of corporala 261002004

{debior
(3. |Authority under which corporate |Registrar of Companies, Delhi

| jdebior & incorporated | registered |

(4. |Corporate kenfily Mo, Lemated | CIN; U452 DL2DAFTC 130158
| Liztlity henliﬁcaljur--"-ln:.-:-‘--:-:.wpl:ral.e|

{ {debier i

{Addrass of te repslered offce and | 1, Kasturba Gandhi Marg, Noeth Delrs, Naw Delhi,

{principal office (if amy) of corporate [Delh, India; 11000

{dabioe |

{Insolvency commencement date | 12.06.2025

respect of corporabe deblor __|{Copy of the order received on 13.06.2023)

{7. |Estemabed cate of closwe of 100722025 (180 Days fram 13.06.2325)

| linsolvency resclulion process

8. |Name and regisiration number of the | Name: Resurgent Resolution Professionals LLP
|msolvency  professional  acling s |Registration No.:

___|mterim resolution professional | BBIFE-D841PA-312022-23/50018

9. |Address and e-mal of the interim|Address: 905, S Flaor, Tower C, Unitach
| rasolution professional, asregswe-:lfﬁusmess Zane Mrvana  Gouniry  Sacior-50,
{'with thi Board {Gurgaon-122013,
| {Emad legalfiresungensindia com

{10, ;Ad:ress and e-mall o be uzed f-:fiAddrEE!..: 905, %h Floor, Tower O, Unitech
fcormespandance  with e inberim |Busimess fane Mirvana Country  Secior-50
[rasolifian professions {Gurgacn-122018

{Email; cirgonunliBeesurgantrpl com

{28 062025

L L l{14days from e date of receiving the order}

(12, |Classes of credilors, if any, under|Financial Creditors in a Class
jclause (b) of sub-secton (84} of
{sechion 21, ascarlamad by the imbarim

rasolulion professional

13, |MNames of Insohvency Professionals|1). Akarsh Kashyap (Rag No.

{enfified fp ®sl as Authorsad |FEENPA-DHIR-POOSSG20TT-2HE 11042

| Reprasantative of creditors in a class |2), Prabhijit Singh Sond, (Reg. Mo

{ Thrae names for gach class) FAEIPA-DO3TP-MNODAT T-COR201 T-20 181 0143)

{3), Mokammad Khabd {Reg, Ko

{BBIPA-DO2TP-ND 128530 24- 20251441 T)

(=]

L=

(11, |Last date for submission of claims

(14, |13y Relevar Forms-and i-:a'r Wb link:
(i) Dessils 0 gutharized | hitpsitbb gov infenhomedowrioads
{ {rapresanialives are available al: {ibk NA

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

EﬁqL.IIEEIE Equitas Small Finance Bank Ltd (ForRMERLY KNOWN AS EQUITAS FINANCE LTD)
: Registered Office : No.769, Spencer Plaza, 4th Floor, Phase-Il, Anna Salai, Chennai - 600002.

DEMAND NOTICE - NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

NOTICE is hereby given that the following borrower/s have availed loan from Equitas Small Finance Bank Ltd (ESFB). The said borrower/s had/have
failed to pay Installments and their loan account has been classified as Non-Performing Asset as per the guidelines issued by RBI. The details of the
secured immovable property/ties, loan and the amounts outstanding as on date payable by the borrower/s are mentioned below. The borrower(s) and
the public in general are informed that the undersigned being the Authorized Officer, the secured creditor has initiated action against the following
borrower(s) under the provisions of the SARFAESI Act, 2002 and not to deal with the said property. on failure to repay the outstanding dues indicated
against their names within 60 (Sixty) days of this notice, the undersigned will exercise any one or more of the powers under sub-section (4) of Section
13 of the SARFAESI Act, including power to take possession of the property/ies and sell the same.

SR Demand Notice Date | Description of Secured Asset (Immovable
NO Name of the Borrower(s) / Guarantor(s) S R Property)
1 |Loan / Facility Account No's. 200001979183 04.06.2025 Residential Property owned by Mr. Manish

1. Mr. Manish Kumar Bohra, (Borrower) Proprietor - M/s & Kumar Bohra S/o Mr. Madan Lal Bohra

Ashapurna Production, S/o0. Mr. Madan Lal Bohra, Rs. 21,74,882-/ (Rupees |All the Piece and Parcel of Property Residential Plot
251, Ashapurna Township, Near Saint Paul School, Twenty-One Lakhs ~ |N0.32, Khasra no. 780/2, Chack No.1, Ambey
Jodhpur Road Pali, Rajasthan -306401. Seventy-Four Thousand |Nagar, Admeasuring Area 1000 Sg. Ft. Pali
Also At: Plot No.32, Khasra no. 780/2, Chack No.1, Fight Hundred Eighty-Two Rajasthan: - withal present and future Contraction
Ambey Nagar, Pali Rajasthan-306401 thereon bounded by: - Four Corners of the said

2. Mrs. Neetu Bohra W/o Mr. Manish Kumar Bohra 03 /é)en/g)ogl;e&asNoPnA on Property (As Per Valuation) - North: Rasta 20 ft.
(Guarantor) 03/02/2025 wide Road, South: Plot No. 70, East: Plot No. 33,

R/0 - 83, Janta Colony Pali, Pali Marwar, Rajasthan-306401 West: Plot No. 31

Date - 14.06.2025, Place - Pali

SYMBOLIC POSSESSION NOTICE

Authorized officer, Equitas Small Finance Bank Ltd

;EEnE:Jr-Jsrnucru:nr-J

Edelweiss Asset Reconstruction Company Ltd., Regd. Office: Edelweiss House, Off. CST Road, Kalina, Mumbai 400098 &

Corporate Office at: Edelweiss House, Windsor Lane, Kolivery Village, MMRDA Area, Kalina, Bandra East, Mumbai-400098

DEMAND NOTICE
Notice under Section 13(2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 ("the Act")

Notice is hereby given to the borrower / mortgagors / guarantors, who have defaulted in the repayment of principal and interest of loan
facility obtained by them from the Bank and whose loan account has been classified as Non-Performing Assets (NPA) on 24.03.2021.
The notices were issued by Edelweiss Asset Reconstruction Company Ltd. (Acting in capacity as a trustee of Edelweiss ARC
Trust- 414) vide Assignment Agreement dated 31st Mach, 2021 and in exercise of power conferred under Section 13(2) of
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest, 2002 (SARFAESI Act) on their last
known addresses calling upon and demanding from them to repay the entire outstanding. However, few of the notice(s) have returned
un-served and as such they are hereby informed by way of this public notice.

‘_‘-\ | N
%EﬁEEmeﬂ

Borrower / Co-Borrower / Date of | Date of Outstanding
Mortgagor NPA 13(2) Amount/ Due date
1. M/s Megha Food Products (Borrower) through its Proprietor Mr. 24.03.20211 06.06.2025 Rs. 1,38,55,419.58 (Rupees One
Bharat Manwani, F 294, Ricco Industrial Area Gudli, Tehsil Mavli|=""" ~_— |Crore Thirty Eight Lacs Fifty Five

Fatehnagar Udaipur-313002, 2. Mr. Bharat Manwani (Co-Borrower/Mortgagor) S/o Ramesh ThguE%nd EFOTEIJ’[r FI)-andr%d INineteen
Chandra Manwani, House Number 1 RA5, Gayatri Nagar Sector 5, Hiran Magri Udaipur-313001, and Fifty Eight Paisa Only) as on

Mr.R hCh M (Co-B SloL Das M i PlotNo. 15. A 31.05.2025 Plus interest/costs/any
3. Mr. Ramesh Chandra Manwani (Co-Borrower) S/o Laxman Das Manwani, Plot No. 15, Avon charges with effect from 01.06.2025

ComplexManvaKheda, Hiran Magri Udaipur-313001. atcontractual rate ofinterest

Details of Secured Asset

Plot No. 15, Khasra No. 1882 to 1884, 1887 to 1891, 1894, 1885/2554, Revenue Village, ManwA Khera, Tehsil Girwa, Udaipur Also
known as House No. 15, Avon Complex, Zamar Kotra Road, Manwa Khera, Udaipur-313001, Reference Sale Deed dated
25.06.2013 is duly registered with concerned Sub-Registrar of Assurances as Document No. 2013005315, Area 1800 sq. ft.,
Boundaries: East: House No. 18, West: Road 40 feet wide, North: House No. 16, South: House No. 14. Owner Bharat Manwani.

The above name borrower and their guarantors and mortgagors are hereby called upon to make payment of outstanding amount within
60 days from the date of publication of this notice failing which further steps will be taken after expiry of 60 days under sub-section (4) of

f1CICI Bank

Branch Office: ICICI Bank Limited Plot No-23, Shal Tower, 3rd Floor,
Mew Rohtak Rood, Korol Bagh, Mew Delhi-110005

Section 13 of SARFAESI Act, 2002.

Date: 14.06.2025

The Authorised ICICI Bank Officer under the Securitisation, Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 and in exercise of the powers conferred under section 13{12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued Demand Notices to the borreweris) mentioned below, to repay
the amount mentioned inthe Motice within B0 days from the dote of receipt of the soid Notice.

Hoving failed to repay the omount, the Notice is issued to the borrower and the public in general that the
undersigned hos taken symbolic possession of the property described below, by exercising powers
conferred on him/her under Section 13{4) of the soid Act reod with Rule B of the sgid rules on the below-
mentioned dotes. The borrewer in porticular and the public in general ore hereby coutioned not to deal with
the property. Any dealings with the property will be subject to chorges of ICIC] Bonk Limited.

o Mome of the Desecription of Property) | Dote of Demand| Name
Me Borrower{s)/ Loan Du;}e of EYI'I‘Ib{rFﬁE y NEEEEE.:'F&”LH#&FM of
Account Number Possession Notice {Rs) Branch
1. |Shonu Chaudhary! Renu House No A-22, Appu Enclave June 28, 2013 | Delhi Ncr/
Chouudhary! LBMRTDO001274050 | Roorkee Rood Meerut/ June 11, 2025 | Bs 1309972 | Meerut
2. | Vishwajeet Singh Rana/ House No. )-89 Paollovpuram August 22, 2024 | Meerut!
Niketal TEMRTOO0DE538487 Colony Phase 2, Pargana Dourala As. Bangalore
Tehsil Sardhana Meerut- 250110/ 74,28,174)-
June 11, 2025
3. |Bifendra SiH?h" MIG H No. N-216, Pallovpuram Phase Il | June 18, 2021 | Meerut
Modhu Bala/ LEMRETRO002916560 | Residential Scheme Pocket M Meearut Hgﬂ
Uttar Pradesh) June 11, 2025 12.44.795(-

The above-mentioned borrowers(s)/guarantors(s) isfore hereby issued o 30 day Motice to repay the omount,
else the mortgoged properties will be sold ofter 30 days from the date of publishing this Notice, as per the
provisions under Rules B and 9 of Security Interest (Enforcement) Rules 2002,

\ Date: June 13, 2025, Place: Meerut Sincerely Authorised Officer, For ICIC) Bank Ltﬂ._ﬂ,.i

f . Corporate Office : ICICI HFC Tower, Andheri - Kurla Road, Andheri [East),)
#1CICI Home Finance | 7Rrate Office = 11~

Branch Office : 1t floor, X031 10200, 13730 Beadon Pura, Podam Singh Rood, Karal Bagh, Delhi-110005 Branch Office :
Z2nd floor, SCO-319, Sec - 29, Gurgoon, Horyona -122001

Motice for sale of immovable assets through Private Treaty

Sale Maotice for Sale of Immovable Assets through Private Treaty under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with Rule B{B) rfw Rule 9 (1) of the Security
Interest [Enforcement) Rules, 2002
ICIC] Home Finance Compony Limited (ICICI HFC) conducted several e-Auctions for the sale of the mu:rrtg-:: ed
Elmger_ty mentioned below, however, all such e-Auctions failed, Mow, an interested buyer has opproached 1CICI
FL with an offer to purchase the soid pro EE for an amount of 41,00,000/-, 19,00,000/, Motice is hereby given
to the public in general and in porticular to the Borrower(s) ond Guarantor(s) that the below-described immovable
property mortgoged/charged to the Secured Creditor, the Possession of which has been taken by the Authorized
Officer of ICIC] Home Finance C-::nrnﬁuny Ltd., will be sold on “As is where i5°, “As |5 what is”, and “Whatever there
is", by woy of Private Treaty as per the brief porticulars given hereunder;

Nome of Borrower(s) [ Details of the Secured | Amount [Reserve Price| Date and| Date & [One Day| SAR-
Sr. Co Borrowers/ asset(s) with known | Outstonding | Egmest | Time of | Time of | Before | FAESI
Mao. Guorontors/Legal Heirs. encumbrances, if any Money |Property | Auction Auction | Stoge
__| Loan Ascount No. c... | Doposit napectony . | Sobe |
LY . e < [1%)] [13] {F} (H} (U} |
1 [Vikram Chhachhl Froperty Mo 123, 2nd Floor Rs. Hs. 23rd | 30th | 2/th [Physical
(Borrower] Manpreet | ond 3rd Floor, Khasro Mo 174 9545948 | 4100000~ |June,'25/lune,"25| June,' | Posse-
Euur fn-ﬂurrwtr] B 176 OHd And Mew 173 & {As on Rs 11480 -{114M -| 25 -
0N Account Mo, 175/82, Azad Magor-Cf . ol |
LHDELOOD01290954 |Egst Azad Ngr, Ghondi,| - o0e 2~ | 410,000/ | M | 126M
Shahdaorg Delhi 110053
2 |Manashi Sinha Flat No. C, First Floor, Block Rs. Rs. 23rd | 30th | 27th |Physical
{Borrower)Rajesh F, Rajendra Park. Gurgram,| 3283016~ | 1900000~ |june,' 25 june,'25| June,' | Posse-
Emh-ﬂ iﬂn-ﬂﬁrﬁweﬂ Khewat No. 202702779,  (Ason He 11AM-|11AM-| 25 | ssion
0OnN ACCOUNT Mo, 20552807, Khasr Mo, 95,| at 3 |
LHGUI 001546791 &
LHGUIODO01546945 | -ur-gram (Haryana)
The online ouction will be conducted on wehsite (URL Link- eouctions.somilin/home) of our auction agenc

Shriram Automall India Ltd, The Prospective Bidder{s) must submit the Earmest Money Deposit (EMD) RTG
Demand Draft (DD (Refer Column B} ot HCICI Home Finonce Company Limited. Branch G#ic& ddressmentioned
on top of the article on or before 27th June,'25 before 04:00 PM. The Prospective Bidder|s] must also submit o
signed copy of the Registration Form & Bid Terms and Coenditions form at |CICI Home Finance Company Limited,
Branch Office Address mentioned on top of the article on or before 27th June,"25 before 05.00 PM. Eamest Money
Deposit Demand Droft [DD) should ke from o NotionalizedScheduled Bonk in favor of “1ICICI Home Finonce
Company Ltd. - Auction” payoble at the branch office address mentioned on top of the article,

The general public is requested to submit their bids higher than the amount being offered by the interested buyer
mentioned above. It is hereby informed thaot in case no bids higher than the amount Eeing offered by the
aoforementioned interested I:-ua',-w'zr is recered by ICICI HFC, the mortgaged property shall be sold to the said
interested buyer as per Rule 8(8) rw Rule 9 {1) of the Security Interest (Enforcement] Rules, 2002,

For any further clarifications with regards to inspection, terms and conditions of the sale or submission of bids,
kincly contoct ICICI Home Finance Company Limited on 9920807300,

The Authorized Officer reserves the ri? ht to reject any or all the bids withowut furnishing any further reasons. For
detailed terms and conditions of the sale, please visit hitps: fwwowicicibifc.comy

Date : 14.06.2025 Authorised Officer, ICIC] Heme Finance Company Limited
.ﬁ__F‘iun:e: Azod Nagaor, Gurgoon ClIM : UB5922MHI1999PLC IIHIDE,

Public Notice For E-Auction For Sale of Immovable Properties

Sale of Immovable property mortgaged to [IFL Home Finance Limited (Formerly known as India Infoline Housing Finance Ltd.) (IIFL-HFL) Corporate Office
at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at 30/30E, Upper Ground Floor, Shivaji Marg, New Delhi -
110015/ Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C -1, Sector - 4, Vaishali, Ghaziabad, Uttar Pradesh - 201010/ 3rd Floor, Cherry
tower, 01 Sidhart Enclave, Ballupur Chowk, GMS Road, Dehradun-248001 under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following
property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE
IS, AS IS WHAT IS BASIS and WITHOUT RECOURSE BASIS" for realization of IIFL-HFL's dues, The Sale will be done by the undersigned through e-
auction platform provided at the website: www.iiflonehome.com

Place: Udaipur (Rajasthan)

Authorised Officer
Edelweiss Asset Reconstruction Company Ltd.
(Acting as a trustee of Edelweiss ARC Trust- 414)

1. Mrs. Sushma

(Rupees Eighteen Lakh Fifty

Flat No. UGF- 204, MIG, Upper Ground Floor

Borrower(s) / Demand Notice Description of the Inmovable ' Date of Physical Reserve Price
Co-Borrower(s) Date and Amount property/ Secured Asset | Possession | Rs. 22,37,000/- (Rupees
| Guarantor(s) ; 10-Oct-2024 All'that part and parcel of the property bearing] 23-May-2025 Twenty Two Lakh Thirty
1. Mr. Ankit Rs.2388086/- (Rupees grortgnd (ftloor v_\(/jlthout rc)Jof rlghtrst, \gestern S'df?l Total Outstanding as On | Seven Thousand Only)
Bhatia. 2 Mrs. | Twenty Three Lakh Eighty [ portion (two side open), property bearing no f- Date 09-May-2025 -
Karﬁ}leas,h Bharﬁa Eight Thousand and Eighty | 384 , built on plot no. 7, part of khasra no. Rs. 25,61,%)/82 - Earnest Q’IEOI\;I]S!)/ Deposit
3. RK Stationery Six Only) 3252/640, situateg in the :re% 0(1; vﬂlz;ge bgsak| (Rupees Twenty Five Lakh| Rs. 223.700/- (Rupees
Mart Bid Increase Amount | Exin New Deli 110015 Area :é%ggsur?nrg Sixty One Thousand and | Tyo Lakh Twenty Three
(Prospect No | Rs.25,000/- (Rupees Twenty | (IN SQ. FT.): Property Type: Built_Up_Area , Eighty Two Only) Thousand Seven Hundred
IL10116909) Five Thousand Only) Carpet_Area Property Area: 468.00 , 374.00 | Only)
10-Oct-2024, Rs.2894420/- (Al t?t]?jt ﬁart &bparkcell (?f the rEJropelerty bearingr?uilt'_ 27-May-2025 R Rs.%?]z40,80% -
1. Mr. Kundan | (Rupees Twenty Eight Lakh |up 3rd floor, back side with roofiterrace right of : upees Thirty Lakh Forty
2. Mr. Ajay Ninety Four Thousand Four [portion of property bearing no. 21 having new TOtBI a?eu:)%t_aﬁg;':'gogg on Thousand Only)
Kumar Hundred and Twenty Only) |no- 21/C, (alldjomln%t? pgl(ot ot 21/ t%)wand 21} B{c Rs. 30,39,490/- (Rupees | Earnest Money Deposit
3.Mrs. Ranjna | _Bid Increase Amount f(tr)m%tg:er?o%g%nsasituaied ﬁ]otthgoérea %)f’ ﬁh’; @1 Thirty Lakh Thirty Nine (EMD) Rs.3,04,000/-
(Prospect No | Rs.40,000/- (Rupees Forty Hastal Cdlony, Known as Om-Vihar-5, Uttagm Thousand Four Hundred (Rupees Three Lakh Four
1L10192253) Thousand Only) Nagar, New Delhi, 110059 area adm. (in sq. Ft.): and Ninety Only) Thousand Only)
Property Type: Saleable _Area, Carpet_Area
Property Area: 630.00, 504.00 | : .
1 Mr.Tarun | 16-Aug-2024, Rs.1073642/- |All that part and parcel of the property bearing 04-Jun-2025 Rs. 11,38,000/- (Rupees
" Kumar (Rupees Ten Lakh Seventy [Flat No. FF-01, First Floor, Front-LHS,* Total Outstanding as on Eleven Lakh Thirty Eight
2 Mrs. Three Thousand Six Hundred | Without Roof Rights, Plot No. C-244, SLF Ved Date 09-May-2025 Thousand Only)
Saraswati and Forty Two Only) \zlbﬁ%zsﬁggatfgﬁqel‘aosnd’rinGheEﬁ']abg d EtI; Rs.10,74,654/- (Rupees Ten |Earnest Money Deposit (EMD)
(Prospect No Bid Increase Amount Property Type: Saleable Artga Carpeqt' Area. Lakh Seventy Four Rs.1,13,800/- (Rupees One
IL10237297) | Rs.25,000/- (Rupees Twenty |5 o2"Aq Measuring Property Area: 350.00,| Thousand Six Hundred and | Lakh Thirteen Thousand
Five Thousand Only) 297.00, 325.00. Fifty Four Only) Eight Hundred Only)
Borrower(s) / Demand Notice Description of the Inmovable Date of Symbolic Reserve Price
Co-Borrower(s) Date and Amount property/ Secured Asset Possession Rs.18,82,000 /- (Rupees
| Guarantor(s) |”41.Feb-2025, Rs.1857711/- |Al that part and parcel of the property bearing| 15-May-2025 Eighteen Lakh Eighty Two

Total Outstanding as on

Thousand Only)

Five Thousand Only)

Property Area: 810.00, 690.00, 961.00

Twenty Nine Only)

Jain, 2. Mr. Seven Thousand Seven ~ |without roof rights, Rear R.H.S. Side, Plot No. Date 11-Jun-2025
Lolée?(?]ra .rJ]aln Hundred and Eleven Only) |B-15/13, DLF Ankur Vihar/Saddulabad, Loni, Rs. 19,62,022 /- Earnest Money Deposit
crionrisos |  Bidncrease Amount  adnecety F ST pnch | (Rupees Nincteen Loy e One L £
(Prospect No | Rs.25,000/- (Rupees Twenty |gojoanie Area, Carpet Area, Land Area IX%Y TW? TThousgnclj and Eﬁ ht Thousand Tw% )
IL10117975) Five Thousand Only) Tomm s el — wenty Two Only) g
Property Area: 589.00, 530.00, 500.00 | Hundred Only)
) 16-Aug-2024 Rs.2518998/- [All that part and parcel of the property bearing| 08-Jan-2025 Rs.25,53,000/- (Rupees
1. Mrs. Priyanka | -(Rupees Twenty Five Lakh |Flat no - SF-1, Second Floor, HIG Front Side—orautetaramo=cgn—|  Twenty Five Lakn Fifty
2. Mr. Vivek | Eighteen Thousand Nine |with terrace rights, Plot no A 8/10 . DLF Ankur| 1) 2¢ "0g May 909z Three Thousand Only)
gumar Gta;lg Hundred & Nlnety Elght Only) Vihar, Loni ,GhaZiabad, UP, 201012 Area Adm. R525,34’966 |- (Rupees _Eamest Money Deposit (EMD)
ﬂ;f&%%ssf Bid Increase Amount (N Sq. Ft): Property Type: Saleable Area,i Tyenty Five Lakh Thirty |Rs.2,55,300/- (Rupees Two
Rs.40,000/- (Rupees Forty |Carpet_Area, Area Ad.Measuring Property|  Four Thousand Nine | Lakh Fifty Five Thousand
Thousand Only) Area: 751.00, 539.00, 700.00. | Hundred & Sixty Six Only) | ~ Three Hundred Only)

1. Mr. 21-Jan-2025, Rs.1362813/- [All that part and parcel of the property bearing 11-Apr-2025 Rs.10,94,000 /-
Ramchandra | (Rupees Thirteen Lakh Sixty |Bhumi khata no 155, Khasra no 150, situated in =5 gutstanding as on | (Rupees Ten Lakh Ninety
Nautiyal Two Thousand Eight Hundred [Muja Kheda Pachuwa, Tehsil Vikasnagar, Date 11-Jun-2%25 Four Thousand Only)

2. Mrs. Sarita and Thirteen Only) Pargana Pachwadoon, Distt. thradun, Rs.14,44,529)- (Rupees | Earnest Money Deposit (ENID)
(Prospect No Bid Increase Amount 248198 Area Admeasuring (In Sq. Ft.): Property’  Fourteen Lakh Forty Four | Rs.1,09,400/- (Rupees
IL10221739) | Rs.25,000/- (Rupees Twenty | Type: Land_Area, Built_ Up_Area, Carpet_Area| Thousand Five Hundred and | One Lakh Nine Thousand

Four Hundred Only)

Important Information: This auction is published basis possession vide Sec 13 (4) of SARFAESI Act. Physical possession will be offered post
receiving of Section -14 order as per process laid down under SARFAESI Act and as and when physical possession will be taken. Bidder shall
do necessary due-diligence in respect of documents and legality before participating in auction proceedings

Date of Inspection of property EMD Last Date Date/ Time of E-Auction
14-July-2025 1100 hrs -1400 hrs 16-July-2025 till 5 pm. 18-July-2025 1100 hrs.-1300 hrs.

Miotce (5 heraby given that the Katicral Campany Law Trinunal has ordered e commencament of 3
comparate irsahency resolution process of th b's Murit Properties Private Limiled on 1206 2025 Copy
alwearder receswad an 13.08. 2025k
Tha craditars ol M's Munt Properfies Privata Limdad ana_ hensby called upan ba subsmil thair ciaims with
proof on or bafore 28062025 fo. fhe interim resclution professional 8t tha address menlicnad against
antry Mo 10
Thie financial creditars shafl submt their claims with proof by electromic mesrs only, Al ather credilon
iy submil the claims wish proofin person, by pastar by electranic means.
A financial craditar betonging B0 a class, s fsted against the ansny Mo, 13, shall Indicate s chalgs of
Altrwres reprasentalive som amang hé Ihees vy pridessonaes I5ed sganst enby Mol i
atlas authonsed rapresenlatia of tha class ol Financial Craditers ina Class in Famm CA
Submissaan af falsa ormisleadng prooks of dam shall alfract penailies Sincarsly,
Suedhir Chandi « Authorised Signatory
Resurgent Resolution Professionals LLP
Interim Resolution Professional in CIRP of
Mis Murit Propartias Private Limited
[BE| Regn; IBBVIPE-D084/ 1 PA-2A022-23500158
AFA Valld tll 3151 December 2025
Addrass: 305, ik Floar, Towe-C, Unilech Businass Zone,
Secior 50, Gunagrami, Hargane 122018
Emall: legak@resungentndiz com, crpnuriti@masurgentrpl.oom

Placa: Dalhi-NCR
Date: 13.06. 2025

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https:/lwww.iiflonehome.com and pay through
link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/
Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount

TERMS AND CONDITIONS:-

1. For participating in e-auction, Intending bidders required to register their details with the Service Provider https://lwww. iiflonehome.com, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay-
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min-

utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the

balance 75% of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the pre-

scribed mode of payment.

The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land

and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

The purchaser has to pay TDS application to the transaction/payment of sale amount and submit the TDS certificate with IIFL HFL.

Bidders are advised to go through the website https: /| www.iiflonehome.com and https://www.iifl.com/home-loans/properties-for-auction for detailed

terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.

For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflone-

home.com, Support Helpline no.1800 2672 499.

For any query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no.1800 2672 499 from 09:30 hrs to 18:00

hrs between Monday to Friday or write to email:- care@iiflonehome.com.

9. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

10. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

11. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

12. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

(4
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Place:- Delhi/ Ghaziabad/Dehradun, Date: 14-June-2025 Sd/- Authorised Officer, IIFL Home Finance Limited.

Possession Notice (For Immovable Property) Rule 8-(1)

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India Infoline Housing
Finance Ltd.) (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, a Demand
Notice was issued by the Authorised Officer of the company to the Borrower/Co-Borrowers mentioned herein below to repay the
amount, notice is hereby given to the borrower and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Section 13(4) of the said Rules. The borrower in particular and
the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge
of IIFL HFL for an amount as mentioned herein under with interest thereon. "The borrower's attention is invited to provisions of sub-
section (8) of section 13 of the Act, If the borrower clears the dues of the "lIFL HFL" together with all costs, charges and expenses
incurred, at any time before the date fixed for sale or transfer, the secured assets shall not be sold or transferred by "lIFL HFL" and no
further step shall be taken by "IIFL HFL" for transfer or sale of the secured assets.

Name of the Borrower Description of the Secured Asset (Immovable Property) Total Outstanding | Date of | Date of
(s)/Co-Borrower(s) (A that piece and parcel of Third floor with rooffterrace rights of built up Dues (Rs.) Demand | Posses
Mr. Arjun Sharma _|property bearing Plot No. 74, out of Khasra No. 106/1, Situated in the rev-{ Rs.2606742/- (Rupees | Notice | sion

Mrs. Sanjay Sharma [enue estate of Village Palam, Delhi state Delhi area abadi colony known| Twenty Six Lakh Six 12/03/ | 11/06/

Mrs. Sheetal Sharmaas Block S, Vishwas Park Extn, Raja Puri, Uttam Nagar, New Delhi,  Thousand Seven 2025 | 2025

(Prospect No.  |110059. Area Admeasuring (IN SQ. FT.):Property Type: Saleable_Area,| Hundred and Forty Two
1L10252225) Carpet_Area Property Area: 495.00, 450.00 Only)
Mr.Ajay Pratap ~ |All that piece and parcel of Unit No. 2101, 21st Floor, Tower B7,| Rs.3966327/- (Rupees | 10/03/ | 11/06/
Shisodia, Mrs.  [Supertech The Romanno, Plot No 1, Sec 118, Noida, Gautam Budh| Thirty Nine Lakh Sixty | 2025 | 2025
Seenakshi Shishodia |Nagar, Uttar Pradesh, 201301. Area Admeasuring SIN SQ. FT.): Property|  Six Thousand Three
(Prospect No. | Type: Super_Built_Up_Area Property Area: 1260.0 Hundred and Twenty
IL10180956) Seven Only)
Mr. Gorkh Al that piece and parcel of Bhumi khasra no 2136 H, Situated at mauza| Rs1513812/- (Rupees | 21/01/ | 11/06/
Mrs. Kajal Shankarpur, hakumatpur, VikasNagar, Argana Pachwadoon, DEHRADUN,|  Fifteen Lakh Thirteen 2025 | 2025
(Prospect No.  |Uttarakhand, 248198, India. Area Admeasuring (IN SQ. FT.): Property| Thousand Eight Hundred
1L10215809) Type: Land_Area, Carpet_Area Property Area: 800.00, 761.00 and Twelve Only)
Mrs. Amarvati, Mr. ~|All that piece and parcel of Built Up Third Floor (With Roof/Terrace Rights)| Rs.3345732/- (Rupees | 12/03/ | 12/06/
[Mukesh Kumar Gupta[And Common Stairs | Passage | Enterance Rights Of Property Bearing| ~ Thirty Three Lakh 2025 | 2025
(Prospect No.  |N0.102, Block And Pockete-A-4, Sector-4, Situated At Rohinl Residential Forty Five Thousand
IL10373174) Scheme, Delhi-110085, With The Proporationate Free Hold Rights of Land| ~ Seven Hundred and
Undernaeth Area Adm. (IN SQ. FT.): Property Type: Super_Built_Up_Area, Thirty Two Only)
Carpet_Area, Land_Area Property Area: 273.00, 248.00, 341.00
Mr. Rakesh Kumar |All that piece and parcel of Portion of Upper Ground Floor Back Side,| Rs.2421615/- (Rupees | 11/03/ | 11/06/
Mrs. Rekha, M/s  [Without Roof/Terrace-Rights, In Built-Up Portion of Plot No. 107 And 108, Twenty Four Lakh 2025 | 2025
Bhavika Matching |Out Of Khasra No. 18/18, Situated in the Area of Village Hastsal, Delhi| Twenty One Thousand
Center (Prospect No.|State Delhi, Colony Known As Vikas Vihar, Vikas Nagar, In Block-B, Uttam| Six Hundred and Fifteen
1L10609730) Nagar, New Delhi, 110059. Area Admeasuring (IN SQ. FT.): Property Type: Only)
Area_Admeasuring Property Area: 450.00.

For, further details please contact to Authorised Officer at Branch Office: PA-1C & A-1D, 2nd floor, Noida Sec16, Noida, Gautam Budh Nagar
- 201301/ 30/30E, Upper Ground Floor, Shivaji Marg, New Delhi - 110015/ Vipul Agora Mall, First Floor, Office No. 129 Ato 129 D, Sector 28,
M G Road, Gurgaon, Pin Code : 122002, Haryana. or Corporate Office: Plot N0.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.

Place: Delhi, Date: 14.06.2025 Sd/- Authorised Officer, For IIFL Home Finance Ltd.

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai-600032, India, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa
Road, Karol Bagh, New Delhi - 110 005.

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited ,under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act
and in exercise of powers conferred under Section 13[12] read with Rules 3 of the Security Interest [Enforcement] Rules, 2002
issued demand notices calling upon the borrowers, whose names have been indicated in Column [B] below on dates specified in
Column [C] to repay the outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of
receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that
the undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein below on the
respective dates mentioned in Column [F] in exercise of the powers conferred on him under Section 13[4] of the Act read with Rule
3 of the Rules made there under.

The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E]
below and any such dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited for an
amount mentioned in Column [D] along with interest and other charges.

Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by payment of the entire outstanding
including all costs, charges and expenses before notification of sale.
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SL| NAME AND ADDRESS OF APPLICANT |52 u| 2 DETAILS OF -
NO & LOAN ACCOUNT NUMBER RS PROPERTY POSSESSED =37
FEEE i
o [-%
[A] [B] [C] [D] [E] [F]
1. |Loan Account Nos. - =t [PROPERTY 1 :-HOUSE BEARING MUNICIPALNO. |i
[ [=]
XOHEELD00001519765, T | ZF|No.s. oUT OF KiASRA NOS14, SITUATED I |2 5
0 [~ é g . ’ 1]
(KCHEELD00001958126 and Y g % S | THE AREA OF VILLAGE- NARELA, ABADI KNOWN |Z E
XOHEELD00001958122 N 9 & [AS PUNJABI COLONY, NARELA DELHI. WHICH IS [ &
1.MANOJ AGGARWAL (APPLICANT), N 5|BOUNDARIES AS UNDER: - EAST-GALI, WEST- |¢
2.KIRAN AGGARWAL (CO-APPLICANT), ™ @ |PROPERTY OF SHRI MEHRA, NORTH-GALI,
3.KANTA DEVI GUPTA @ KANTA DEVI SOUTH-GALI
GARG (CO-APPLICANT), PROPERTY 2 :- BUILT UP HOUSE NO. 742 LAND
4 ACARWAL SWEET CORNER (THROUGH EsSUING £33 sn00 o OF KU
ITS PROPRITORSHIP) (CO-APPLICANT), GALI NO.7, NARELA, KNOWN AS G-BLOCK
ALL ABOVE AT, K-514, GALI NO 7 G BLOCK PUNJABI NARELA, DELHI WHICH IS BOUNDED AS UNDER
COLONY NARELA, MAMOORPUR NEW DELHI-110040 EAST - OTHER PLOT, WEST — ROAD, NORTH —
GALI, SOUTH-OTHER'S PROPERTY.

Date : 13/06/2025 Place DELHI/NCR Authorised Officer : Cholamandalam Investment And Finance Company Limited

CAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013
Circle Office Address - 9B, Ind Flogr, Pusa Road, New Deldhi — 110060

DEMAND NOTICE

Under Section 13{2) of tha Sacuritisation And Reconstruction of Financial Assats And Enforcement Of Security Interest
Act, 2002 read with Rule 3 {1} of the Security Interest (Enforcement) Rules, 2002, The undersigned is the Authorised
Officer of Capri Global Housing Finance Limited ,(CGHFL) under Securitisation And Reconstruction Of Financial Assels
And Enforcement of Security Interest Ack, 2002 (the said Act). Imexercise of powers confermed under Section 1.3(1:2) of
the =aid Acl read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authonsed Officer has issued
Demand Motices under sactian 13(2) of the said Act, calling upon the following Borrower(s) (the *said Barrower(s)"), to
repay the amounts menticned in the respective Demand Motice(s) issued to them that are also given below, In
connaciion with above, Molica is heraby given, ance again, tothe said Borrower|s) to pay o CGHFL, wilthin 80 days from
the publication of this Mofice, the amounts indicated herein below, togetheryith furher applicable infterest from the
datez) menticned below Ll the date of payment and/or realization, pavable under the loan agreement read with other
documentsiwritings, if any, executed by the said Borrower(s), As security for due repayment ofthe loan, the following
assets have been mortgaged to CGHFL by the said Borrower(s) respectively.

APRIGLOBAI
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5.| Name of the Bormrower(s)/ Demand Notice Description of secured asset
N.| Guarantor{s) Date and Amount (immovable property)
1.| (Loan Account No. 06=06-2025 Al thal Piecs and Parcel of the Land and Building bearnng
LNHEGU 1000135080 (Old) Rs. 7,99.434/. | House out of Khawal/Bhata No. 417425, Mu/Killa No
53100000545507 (New) (Gurgaon {As on 382(4-11), and Khawat/Khata No: 401413, Mu./Killa No
Branch) Mr. Aakash A (Borrower) | 03-06-2025) | 135/1/1(0-6), 386(1-1), 586(0-2), area admeasuring 200
Mr.Ankit A, Mrs.Priyanka P, Sq.Yds, Waka Siwana Mauja Manu Kalan, Tehsil -
Mr.Harbir Singh (Co-Borrower) Pataudi, District Gurugram, Haryana - 122414, Boundad
As- Easly Street 10 FL, Wesl: Other Properly, Marth
Praperty of Lekh Ra|, South: Property of Kishan Pal
2.| (Loan Account No. 67-06-2025 | All that Piece and Parcel of the properly Khasra Mo, 147,
LNHLMZRO00110528 (Old) Rs. 26,84,930/-| Village. Almaspur (Bahar Hadood), Admeasuring Area
51200000830461 (New) {As on 107 .29 Sq.Mirs, Tehsil Sadar Distt, Muzaffamagar, Uttar
(Muzaffarnagar Branch) Mr. Lalit 04-06-2025) | Pradesh - 251007, Bounded As:- East, Plof of Sh, Naresh,
Kumar Bansal (Borrower) West. Plot of Sh, Sandeep Kumar, North: House of Sh
Mrs.Ritu Verma (Co-Borrower) Baburam Saini, South: Rasta 20 wide
3.| [Loan Account No. 07-06-2025 | All that Piece and Parcel of the Property bearing Plot No
LNHLPRDODOO24056 (Old) Rs. 22,52 562/ | 86 and 87 {Area Measuring 74 5q.Yrds), Gall No. 16,
50300000864046 (New) (Pusa {As on Khewat Khatoni Mo, 82, Mu No 24, Killa No.B{8-0), Waka
Road Branch) Mr. Murari Sharma 03-06-2025) | Mouja Village Sehatpur, Saraswati Colony, Tehsil
(Borrower) Mrs.Bandana Sharma Ballabhgarh and Districk Faridabad, Haryana - 121013,
(Co-Borrower) Bounded As:- East: House of Arun, West: House of
Kishan, Morth; House of Maya Devi, South; Gali 15 Feet
4.| (Loan Account No. 07-06-2025 All thal Piece and Parcel of the Land and Bullding bearing
LNHLNOIO00069187 (Old) Rs, 48,05,144/. | Housa no. B-110, First Floor measuring 140 Sq.yrds, La.
50300000845288 (New) (Noida (As on 117,05 Sq.Mirs, aut of Khasra Mo, 100 of B-Block, GaliMa
Branch) Mr. Jitendra Arora 03-06-2025) Fon Plol Mo, ¥, First Fleor without Roof Rights and Terrace
(Borrower) Mrs.Deepa Arora (Co- Rights and Rights upta the Cailing Level only, , area of
Borrower) village - Gokalpur, In the abadl, Ganga Vihar, llaga
Shahdara, Delhi - 110094, Bounded As:- East: Property
Mo B-110-A, Mr, Ombir, West Propedy Na. B-109, Marth:
Road 30 FL Wide, South: Property of other
5. | (Loan Account No. 07-06-2025 | All that Piece and Parcel of the Property situated at Ward
LNHEAA1000134580 (Old) Rs. 9.01,345/- | Mo, 28, at Asarfi Magar, Himayunpur, MearBy Gaaye Bala
53100000511502 (New) (Agra {As on Mandir ke pass, Tehsil and District Firozabad,
Branch) Mr. Arvind Kumar Alias 04-06-2025) |=admeasuring area 102.3 5q.Ft., 81.84 Sgm, Fiozabad,
Arvind Kumar Sharma (Borrower) Uttar Pradesh - 283203, Bounded As:- East: Other Vacant
Mrs.Sunita S (Co-Borrower) Plat, West; 10 Fi. Wide Road, Morth: House of Ajay Rana,
South: House of Sunil Fhatak

If the said Borrowers shall fail to make payment to CGHFL as aforesald, CGHFL shall proceed against the above
secuned assets under Section 13(4) of the Act and the applicable Rules, entirely at the risks of the =said Borrowers as to
the costs-and consequences. The said Borrowers are prohibited under the Act from fransferring the aforesaid assels,
whether by way of sale, leaseor ptherwize without the prior written conzent of CGHFL. Any person who contravenes or
abets contravention of the provisions of the said Actor Bules made the reunder, shallbe liable for imprisonment andfor
penalty as provided under the Act.

Place : Delhi
Date : 14-06-2025

Sd/- (Authorised Officer),
For Capri Global Housing Finance Limited (CGHFL)

epaper.ﬁnant:iaEexpress-.cnn" &

New Delhi
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U T ATSTTH—19
LGl
(@1 (A1) [rEraetl, 2014 & 199 22 @ STJ9RVT H)
1) QAGERT a1 &1 Wil 2 & wFel iffd, 2013 &1 aRT 8 @1 Iu—arT (@) (11) & ATERT H,
TURY FRIHUR BIeSIH (WBSeH : US5300DL2020NPL373442) (‘H=1") gRT b= i, 2013

CORRIGENDUM

(This is a public announcement for information purposes only and not for publication or
distribution or release directly or indirectly outside India and is not an offer document
announcement)

foroft wfer & arezror & srg@ uRwulRE & &g o gaar

TSN BT Bl HUAl fIfics (SSTIATSRAATS Tagensdl) 7 e Sfeafad fvd vt 78 wufr of fawr &
fou @S S—entAgl AT @, BTefifd, Ul W S—lenfadl fawel <&l | 3@, Th g2gd WIaR o St Uil Bl

) NN ) ) 41,00,000 /—, 19,00,000 /— ®I R H WG & UK D AT MMSARMSHIE TAUHH A FUH {HAT © | 3MH ST=dT Himalava
DI GRT 8(5) & Tad SINI ATSHA (GG B B oIy HHl IVRER, TS faeell @ik gRamn (SReR) BT o RN U @ OGN T TREREY) F1 G fhAT I & R {9 At ore Ry @ GRE ST m}'ﬁ

D HHET Teb 3MTda TR fhar AT 8| oS Xqa B & d1q, HEl bl "BISSIU’ b WU UR U
I # urgde fafics” wee SireAr B8N
2) BT AAFTH, 2013 B GRT 8(4)(ii) @ WALl d AR AGHA RN & I8 HFIAT & 1>

& g RA /9IRGB, Tt Feoll MSHISTSHIRE & BIs+d du-l foffice & Wited Af¥eRl gRT foram T &,
Pl ol | & Aeg| ¥, 9 Ry 1Y G fGaRer & sgER ORI © STel 27, SR § S B 9o ‘a8l St 8 ol
2" 3MYIR R 99T SITYAT;

Himalaya Food International Limited

Corporate Identity Number (CIN): L70102DL1992PLC047399
Regd. Off.: 118, 1* Floor, 12 Gagandeep Building Rajendra Place, New Delhi, India, 110008

g%'g‘q . FEOTH (31T) / FE— IR aRaarIEn) T SIRIET g qaki | Ay Hem | o . : : )
ﬁﬁl‘j’ﬂﬁ BT 1 o /el / & fraw o re—— e B & prra | e CoTntlacthPers'on. l\1|s.1K10Ta:Jeet Kaur, Cgmpa_r;'y Secrr]qtaryi &_Compll_anc? Officer
BftRe, $iive, ummag\lcfboﬂ IR Tarll & 3D SR AT 3R SR & FIA™ BT | gl aRer & AN = Afr ok | Ry ok | T R elephone: +9W0b-_t5 08602. | | -mfa| -dCS@ imalyainternational.com
.. : ’ ' . .Nim mpany.com
ii. W gPR SR faaRor P gA o, sgdfad, BRIURE qall R ST BiHAE & fafmi, | e e B o S _{ wm | e PROMOTERS OF OUR COMPANY:
MR 3R Yo &1 FaAR— PRAT | i) 1 & = & pT— ® (i-) 8 1 ® | &8 | & MR. MAN MOHAN MALIK AND MR. SANJIV KUMAR KAKKAR
. c . N . e BTl (FeoTah ' ' : ' . : ST 23, 30, .| fe
P e A S S s mre e i 06 Qe e | 1 )| o o wras | soowo/— | | | T | ISSUE OF FULLY PAID UP 2,89,36,442 EQUITY SHARES OF FACE VALUE OF 2 10
. ey & S w e AR AR o S A * S 17583 i 11:00 T8 | 1100 TaTe EACH (“RIGHT EQUITY SHARES”) OF OUR COMPANY FOR CASH AT A PRICE OF
v a ' e ' ’ LHmmLonootsosss | Wt o we | B o | asomor— | 0000 | @ rz0 Z RS. 13.80° EACH PER RIGHT EQUITY SHARE (INCLUDING PREMIUM OF RS. 3.80)
SN AT ¥R TWHTe, IRR BT Tl B Y 3 vfcrssT venfue oA, ggrar <, s dredh Eed Redl 110083 o i N (“ISSUE PRICE”) FOR AN AGGREGATE AMOUNT NOT EXCEEDING 3993.23 LAKHS
ST, AR BRAT, URTH R, @G HRAl, AIRIT BRAL, HRIMR FHICT, T ] . . : ONARIGHT BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN
c ~ . | . ' : ' . ‘ 2 | A Ry (Forepdd) wrore wIC FaX A, W T, wlid T, ® % o 2% ST 30, | o 27, | oA THE RATIO OF 1(ONE) EQUITY SHARE FOR EVERY 2 (TWO) EQUITY SHARES HELD
|§|‘:IiU DAL, GNTosid dxHAI, a%&-l(‘l EEIQFII, 9:' Erl‘:l Yl ¢<i|, SEIEECESIR Ht.”(?M hR ] UNTH? il (ﬂ%’—ﬂ%"_ <helh) ?j@ra 1, THUM, Wae| 3283016/ — 19,00,000 / — 112%151@5 2925 el 2025 DHeall BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE THAT IS, MAY
ST qAT [T TBR DI qarsll, AR, WHidd AR HEH A IRR B 1 BT A, Gy IR Nabusldilloudiili-tli (g“ﬁ 2°§5 v.  ozes 1;"012‘?3"*;% 23", 2025 FOR DETAILS, SEE “TERMS OF THE ISSUE” ON PAGE 150 OF THE LETTER
AT AR g Tffaferdt x| LHGUI00001546791 3k | g (sfRermom) 1eo00e/ FRE | Qe | OF OFFER. _
v F W ey e B 4T B A T g S B0 d AR LHGUI00001546945 Page No. 20, Para No. 17 and Page No. 41, Para No. 1 may be read as: “Further the

consortium of banks led by SBlinthe JLM (Joint Lenders Meeting) held on 4th April, 2025
advised that SBI has approved re-validation of earlier One-Time Settlements (OTS) for an
amount of Rs. 43.00 Crores to be paid to the consortium by the company on or before 30th
September, 2025.” Page No. 20, Para No. 17 and Page No. 41, Para No. 1, sub-para 2 may
beread as : “In compliance with such restrictive covenants, we have applied for consent of
our Bankers, i.e., Union Bank of India, EXIM bank, State Bank of India and Bank of Baroda
for this Rights Issue. At the time of issuance of this Letter of Offer, State Bank of India has
given conditional NOC, which is subject to issuance of similar NOC from other consortium
members, and other lenders are in process of taking necessary internal approvals for
issuance of NOC.” Page No. 138 may be read as : “Lenders Consent: Our company has
received NOC from State Bank of India dated 15.04.2025, which is subject to issuance of
similar NOC by other consortium lenders. The NOC from India EXIM Bank, Union Bank of
India, Bank of Baroda: Still Awaited/Pending.”

Disclaimer Clause of the BSE

“Itis to be distinctly understood that the permission given by BSE Limited should notin any

AT el BT el goiedl 8Tk efferre gfear fafics o) daurse (33Rue fofd— eauctions.samil.in@home) TR ST &1 ST |
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@ foQ, U https://www.icicihfe.com/ TR S |
fadt® : 14—06—2025
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Y vd By 98 way be deemed or construed that the letter of offer has been cleared or approved by BSE
< % . "l M P 0 RT ANT" EETatEra werE gergasare | afffaresm )—ame limited, nor does it certify the correctness or completeness of any of the contents of the

T FeUPI PSS mm S99 I :-H‘Iﬂ'lf:l\[?_ﬁ fﬁzﬁm ';nﬁm-l:r[ letter of offer. The investors are advised to refer to the letter of offer for the full text of the

LE | RAR Whilst care is taken prior to T—1/4 FEEE, TR Disclaimer clause of the BSE Limited” All Applicants are requested to kindly take note of

oot acceptance of advertising —foiferEn w=en the above matter while submitting their applications.
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